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12 	.11.95 Hecrd both the 	lecrned counsels. 

It is brought to 4= notice, during arguents 

that the petitioner is 	ursuing the nttár 

without exhausting the remedy of filing 

appeal aginast the impugrd order of comlEory 

retirement. when this aspect was brought jto 

the not ice of the pet it ionet' s counsel a4d 
also wFt gould be the position of the 

resoondents, the counsel for the responddts, 

submitted that even the copeal before the,l 

appellate authority is barred by 	ti 

1n v iew of the fact that he d id not purs 

the cemedy before approaching the Tribun 	4LJ' 	'i 

if an opportunity is given to the 

petitioner to prefer an appeal within a 

specified time, the respondents would not, 

be depending on the technical plea of 

limitation in view of the 4ection 14 of the 

limitation '- ct and 	q_to this 

concession, which, in our opinion, 	is very: 

fafr in the- interest of both the partiesy 

te direct the 	etitioner to prefer 
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.12 ;.11.95L an appeal to the apllate uthority 

within 15 days from the date of receiDt 

of a copy of this order and further 

directing that the Said appeal 5ha11 be 

disposed of within 90 dayS from the dt 

it is presented to the appellate authoriJty 

this application is disposed of. 

I-nd over copies of the orders to 

the couhsel for both sides fortIwith. 
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